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.' IN THE CENI‘PAL ADMINISTRATIVE I'RIBJN:)L JAIPUR BEINCH
JAIPIR,

! C0.A,N0.657/92 A Dt, of order: 20,9,93

j Nitional Union of EMO-ED : Apnlicants
. and USE & Ore, ’

. _Vs R

i Union of India & Ors, ¢ Respordents

i Mr . K,L,Thawani ¢ Counsel for aonplicants
i. Mr,M.Rafiq : Counsel for respondents

Hon'ble Mr.Justice D.L.Mehta, Vice Chairmen
Hon'ble Mr.0. P, Sharmd, Member (Adm.) .

P:R. HOR'BLE MR,JUSTICE D,L,MEHTA, VICE CHAIRMAN.,

Lo " The counsel for the apnlicants submits that the
i case of the applicants is simila@r to the case of Kamesh

Chander Vs. Jnion of India & Ors 0.A, 20..908 /92 decided

on 14.7.93. In the said case, directions have been

+ )

within @ period of three' months from tod2y and nece-
se3ry orders should be nissed, according to law,' The
resnondents a8re directed to consider the case of the

it ‘ - anplicanteand if it is similar to that of Ramesh Chander
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Vs . Unicn p{ Inija & Ors. J.A.Do 908/92 necessary
F act.ion should be t2ken as pRr e dlrertlonc clven in®
C.A.N3,902/92 decided on 14.7.93. In case the tenpururg// \JU
ctitus has already been granted ta the applicant, 1t will 1
i not be an adverse factor bat will he & plus. factor toihan.

figmey. The O0.A, is disposed of dccordingly. Parties to

beadr their own costs.
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"tégd{nrisation should be exumined within a period of three months
from~todmy and necessary orders should be passed, according to
lavi.. P |

'ﬂ?y 4. - The OAs stand disposed of accordingly, with no order as to

g costs. '
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